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(c) and (d) There was no such complaint at the 
above Conference. The Industrial Disputes Act 
demarcates the respective spheres of the Central and 
State Governments. However, the Central 
Government have used their good offices in certain 
disputes, which had wide repercussions, to get them 
settled expeditiously. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER THE PERSONAL INJURIES 
(CoMPENSAnoN INSURANCE ) ACT, 1963 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADILKAR) : 
Sir, I beg to lay on the Table, under section 24 of the 
Personal Injuries (Compensation Insurance) Act, 
1963, a copy each (in English and Hindi) of the 
following Notifications of the Ministry of Labour 
and Rehabilitation (Department of Labour and 
Employment);-—  

(i) Notification S.O. No. 377 (E), dated the 25 
May, 1972, publishing the Personal 
Injuries (Compensation Insurance) Rules, 
1972. 

(ii) Notification S. O. No. 378 (E) dated the 25 
May, 1972 publishing the personal 
Injuries (Compensation Insurance)   
Scheme, 1972. 

(iii) Notificatian S. O. No. 500 (E) dated the 
22nd July, 1972, Publishing the Personal 
Injuries (Compensation Insurance) 
Amendment Scheme, 1972 

(iv) Notification S.O. No. 501(E) dated the 22nd 
July, 1972, publishing the Personal 
Injuries (Compensation Insurance) 
Amendment Rules, 1972. N.L. 

[Placed in Library. See No. LT-3477/72 for (i) 
to (iv)]. 

ANNUAL   REPORT   AND ACCOUNTS (1970-71) OF  
THE HEAVY   ENGINEERING  CORPORATION 

LIMITED, RANCHI AND RELATED PAPERS 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI SHAH 
NAWAZ KHAN) : Sir, I beg to lay on the Table, 
under sub-section (i) of section 619A of the   
Companies  Act, 

1965, a copy each*r(in English  and  Hindi) of the 
following papers:— 

(i) Twelfth Annual Report and Accounts of the 
Heavy Engineering Corporation Limited, 
Ranchi, for the year 1970-71, togethe: 
with the Auditors' Report on the 
Accounts and the comments of the 
Comptroller and Auditor General of 
India thereon. 

(ii) Review by Goverment on the working of 
the corporation. 

[Placed in Library. See No. LT-3534/72 for (i) 
and (ii).] 

ANNUAL REPORT (1970-71) OF THE DEVELOP-
MENT COUNCIL FOR AUTOMOBILES, AUTOMOBILE 

ANCILLARY INDUSTRIES, TRANSPORT VEHICLE 
INDUSTRIES, TRACTORS, EARTHMOVING EQUIP-

MENT AND INTERNAL COMBUSTION ENGINES 

 
[Placed in Library. See No. 

LT-3478/72] 

ANNUAL REPORT (1970-71) OF THE EMPLOYEES 
STATE INSURANCE CORPOROTION 

SHRI R. K. KHADILKAR : Sir, I beg to lay on 
the Table, under section 36 of the Employees, State 
Insurance Act, 1948 a copy (in English and Hindi) of 
the annual Report of the Employees- State Insurance 
Corporation for the year 1970-71. [Placed in Library 
See No. LT-3479/72] 

CALLING ATTENTION TO   A   MATTER OF 
URGENT PUBLIC IMPORTANCE 

STRIKE CALLED BY THE EMPLOYEES OF THE 
RESERVE BANK OF INDIA, CALCUTTA 

SHRI PRANAB KUMAR MUKHER1 JEE 
(West Bengal) : Sir, I beg to cal-the attention of the 
Minister   of Finance 
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[Shri   Pranab        Kumar     Mukherjee] 
to the demands of, and the strike called by 
the employees of the Reserve Bank of India, 
Calcutta, and the   steps   proposed    to   be 
taken in the matter. 

[THE    VICE-CHAIRMAN      (SHRI    V.        B. 
RAJU) in the Chair 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSH1LA ROHATGI) : Mr. Chairman, Sir, 
the Reserve Bank of India has, after a review of 
the work in the Department of Non-Banking 
Companies, at Calcutta converted a temporary 
post of a record clerk in that Department to that 
of a Daftry with effect from 29.7.72. The Class 
IV (Subordinate Staff) Union of the Calcutta 
Office of the Reserve Bank of India wanted 
that the post of the record clerk in the 
Department of Non-Banking Companies 
should be restored. The Reserve Bank of India 
could not agTee to this for reason that the 
downgrading of the post was done after a 
review of the workload in the Non-Banking 
Companies Department by its Inspection Wing. 

Class IV (Subordinate Staff) of the 
Calcutta office of the Reserve Bank of India 
have started an agitation from 7th August, 
1972, as a protest against the action of the 
Reserve Bank of India. Since 7th August, 
1972, the Class IV staff have been abstaining 
themselves from work for varying periods 
from 1 to 4 hrs. and the work relating to the 
bringing out of treasure, files etc. was not 
being attended to. As a result of the agitation 
the clearing had to be suspended in the Bank 
from the 10th August, 1972, causing 
inconvenience to trade and commerce in 
Calcutta. 

Senior officials of the Reserve Bank of 
India have been holding discussions with the 
Union in the presence of the Central Industrial 
Relation Machinery as well as the West Bengal 
authorities. Negotiations are still continuing 
with a view to resolve the dispute, and it is 
hoped that an amicable settlement will be 
reached  shortly. 

SHRI    PRANAB KUMAR MUKHERJEE 
:    Sir, it appears from   the statement of the 
hon'ble Minister in charge of Finance that   
agitation   is   going   on since the 7th , August.    
Today   is   25th  August.    As   it ' 

ippears from the Calcutta press, both the Chief 
Minister of West Bengal Government and its 
Labour Minister had expressed their inability in 
arriving at a settlement. In fact, the tripartite 
discussion in the presence of the Labour 
Minister, West Bengal, has failed and it has 
come in the Press that the employees were 
ready to accept the formula given by the West 
Bengal Labour Minister but the local 
management of the Reserve Bank of India were 
unwilling to accept it, as a result of which the 
Labour Minister of West Bengal had sought 
intervention of the Finance Minister here. In 
view of that I would like to know from the 
hon'able Minister what steps have since been 
taken by the Government of India here, without 
leaving it to the local management. Have they 
sent any senior officer from here, whether the 
matter has since been taken up by that senior 
officer deputed from here to Calcutta with the 
Government of West Bengal and the Union 
leaders ? Secondly, Sir, may I know from the 
hon'ble Minister whether they have made any 
efforts ? In a brief statement she has stated that 
it has affected trade and commerce. Sir, not 
only it has affected trade and commerce, it has 
affected the total clearing procedure of the 
banking system itself. I do not know how much 
amount of clearance is still pending. It appears 
from the Calcutta press that almost Rs. 360 
crores—this was on 18th August. I do not know 
how much it has increased in these seven 
days—are still pending before the Reserve 
Bank of India. The West Bengal Government 
had to open an account in the State Bank of 
India. In vi ew of these things I do not 
definitely suggest, Mr. Vice-Chairman, that , 
any amount of indiscipline should be allowed in 
any Government concern. At the same time the 
Government should rise to the occasion and 
assess the emergency of the situation and 
expedite this matter. It appears to me from the 
statement which the hon'ble Minister has made 
on the floor of the House that the Government 
of India is not perhaps taking this matter 
seriously and is not paying that much of 
attention which the situation deserves. In view 
of this, I would like to know from her what 
positive, concrete steps the Government of 
India are going to take to come to an agreement 
so that an intolerable situation which   has  been  
created, because of which 
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the supply of essential materials is going to be 
stopped, is averted as early as possible. The 
various Chambers of Commerce have come 
ont with open statement. They have also 
sought intervention from the Government of 
India. I fail to understand what prevents the 
Government of India, without leaving the 
matter to the exclusive decision of local 
management, from taking action. Why are they 
not taking it up at the Centre to find a solution 
which would ease the tense fiscal situation 
prevailing in that State? 

SHRIMATI SUSH1LA ROHATG1 : Mr. 
Vice-Chairman, Sir, I would like to thank the 
hon. Member for having summed up the entire 
situation in a very reasonable manner. I would 
like to assute him that the Government is fully 
aware of the seriousness and the gravity of the 
situation. It is not that the Government has 
woken up all of a sudden. It is not that the 
Government has been in a stupor. It has been 
working right from the beginning. I would like 
to tell the hon. Member that the Deputy 
Governor of the Reserve Bank, Mr. Damry 
himself was in Calcutta on the 23rd. He has 
met the people concerned there and he has 
discussed it with the various authorities there. 
As a matter of fact, the Chief Minister of West 
Bengal Was himself in Delhi a couple of days 
back and the State Labour Commissioner was 
also here. The Central Labour Commissioner 
was there. So, all these machinaries have been 
in operation right from the beginning and all 
possible attempts have been made. But I do not 
think there has been failure in the negotiations 
as such, because we feel that there is still scope 
for an amicable settlement because the 
repercussion upon business and industry has 
been very severe. We are not in a position to 
assess exactly how much arrears have 
accumulated, but according to Press reports, it 
might have gone up to Rs. 400 crores. There 
are no two opinions on this point that there has 
been dislocation of trade and industry. The 
Government is as keen as the hon. Member 
himself that there should be a settlement as 
quickly and as speedily as possible. 

SHRI MAHAV1R TYAGI (Uttar Pradesh) 
: Sir, one question has not been answered. I 
am not putting any question, 1 only  want   a  
clarification.    What action 

is the Government of India or the Finance 
Ministry taking actually with regard to this ? 
Or, are they sitting like nincompoops ? 

SHRIMATI SUSHILA ROHATGI : Sir, I 
think the steps that I have enumerated will 
clearly show that the Government has not 
been sifting like nincompoops. It has taken all 
possible action. If the hon. Member puts 
fotward any specific suggestion, I would 
answer him. 
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SHRI K. P. SUBRAMANIA MENON 

(Kerala) : May 1 know from the Government 
what the reason is for the Governor of the 
Reserve Bank to turn down the compromise 
formula arrived at by the West Bengal Labour 
Minister, Dr. Kalidas Nag and union labour 
leaders ? According to this formula the unions 
had agreed to go back to the old situation and 
negotiate the whole issue with the 
management. But it seems that while the local 
management was willing to accept the formula 
the Governor of the Reserve Bank turned it 
down. As this \ has created prolongation of the 
problem, may I know from the Government if 
it will persuade the Governor to accept the 
formula as suggested by the Labour Minister 
of West Bengal in consultation with the union 
leaders ? 

SHRIMATI SUSHILA ROHATGI : I am 
not very sure what formula he is referring to. If 
it is a formula that they should be given wages 
for the days that they have not worked—is that 
the formula t you are referring to ? 

I SHRI K. P. SUBRAMANIA MFNON: f 
According to the Press reports there was I a 
formula arrived at between Dr. Kali-| das Nag  
and the union leaders.   I do  not 

know the details. This is what I read in the 
'Hindustan Standard'. 

SHRIMATI SUSHILA ROHATGI : It 
may be something else. What I am in a position 
to do is to place the facts before the honourable 
Member and I will leave it to his judgment 
how far it would be correct for the Government 
to accede to these demands. One of the 
suggestions was that those people who had not 
reported for duty till 12 O'clock for a certain 
number of days—they had come to duty after 
12 O' clock or nearly after 4 hours of work; all 
the banking work of the public is done in the 
first four hours and the banks only cater to he 
needs of the public in the first four hourst-they 
should be given wages for those days. Since no 
work had been put out during these days, a 
notice was issued to these people in 
consonance with an office order dated a 
number of years back, that those who had not 
reported for duty till 12 O' clock would be 
treated as absent for the rest of the day. Now 
the workers are demanding that they should 
also be given pay for the days they have not 
reported for duty or for the days they were 
absent. How far would it be correct to accede 
to such a demand, I put it to the judgment and 
wisdom of the Member concerned. 

SHRI MAQSOOD ALI KHAN (Mysore) : 
There are two events that emerge out of the 
whole unhappy episode. One is that the Reserve 
Bank authorities were negotiating with the 
workers' union till about 7th August. Then the 
man was downgraded to the post of Daftry on 
29th July. But on 14th August they created 
another post of Daftry in another department of 
the Reserve Bank. Could they not have given an 
assurance to the person who was downgraded 
when they were negotiating with the union 
people early on 7th August or even earlier than 
that when the agitation began ? Afterwards they 
created the post. Another thing that happened is 
this. Though negotiations are being held, in the 
meantime the incumbent has been dismissed. 
Can the situation be worsened like that ? When 
you are at the legotiating   table   along    with   
others,   I 
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think they should not have gone to the extent 
of dimmissing the person though earlier the 
Reserve Bank gave an assurance that he would 
be adjusted in another post of Daftry created. 

SHRIMATI SUSHILA ROHATGI : There 
has been no question of any dismissal. As the 
honourable Member has stated, this new post 
which has been created will have retrospective 
effect. So there will be no break in service for 
the person whose post was downgraded. He 
will be in a position to go back to the same 
position as earlier. Therefore, the question of 
any dismissal does not arise. It is only that the 
workers have chosen not to report for duty. 

SHRI BHUPESH GUPTA (West Bengal) : 
I would ask first of all the Ministry of Finance 
to get directly seized of the matter with a view 
to helping the solution of this dispute which is 
really not difficult to solve at all. It is a dispute 
which it is really not difficult to solve at all if 
only the Government would intervene a little to 
see that things are settled. 

Firstly, Sir, almost a settlement was arrived 
at. But certain assurances were given by some 
authorities which were not kept up. I have got 
a note of the Chief Secretary of their Union, 
the Reserve Bank workers' Union, signed by 
one Shri Lalit Kumar Mukerjee and this note 
itself gives the whole story. The suggestion of 
the Labour Minister of West Bengal was that 
the status quo ante was to be there till the 
matter was settled and till the next all-India 
negotiations took place. That was the 
suggestion. Then, Sir, the Union says. 

"On 20th August 1972, we issued a 
Press statement that whatever has 
appeared in the Press as a the Labour 
Minister's suggestion for a settlement, 
though not fully satisfactory to the Union, 
the Union does not want to rej ect this 
proposal of the Labour Minister in the 
larger interest of the public. As such, the 
Union hopes that they would give up their 
uncompromising attitude and accept the 
Labour Minister's proposal for the 
settlement of this long-drawn out agitation 
at the  earliest." 

Sir, this is the attitude they took although the 
Labour Minister's suggestions were not quite 
satisfactory to them in full measure and they 
were ready to abide by them and to bring to 
end the dispute provided the other party, 
namely, the employers, that is the bank 
authorities, would accept it. In fact, they were 
duty-bound to do so having regard to the 
earlier assurances. They went back on their 
assurances. The allegation was that they were 
themselves violating Section 9 of the Industrial 
Disputes Act. Sir, the Manager who stayed 
there till 20th August told these people, the 
bank employees' representatives, that he 
wanted a bipartite settlement. Now, things 
went on like this and I do not know why they 
should suddenly take such a rigid attitude and 
create an impossible situation, where, after all, 
things are not as bad as they are sought to be 
made out by some people. 

Then, Sir, as far as the wages for the whole 
day and such other things are concerned, these 
also have been gone into. They wanted some-
thing and there is a minor dispute and that can 
also be settled. Sir, I do not wish to take much 
time. But I would only request the honourabe 
Minister to go through carefully the 
memoranda prepared by the Union and 
examine the suggestions and the proposals. I 
think it will sound very reasonable to anyone 
who is interested in the solution of the problem 
and the Government and the aulhorities should 
not stand on prestige, least of all, the Reserve 
Bank, because what has happened is causing 
great inconvenience to a large number of 
people and the workers are very eager to come 
to a settlement. This is, in fact, a forced 
dispute. That is how I look at it. So, Sir, I 
would suggest one thing to Shrimati Sushila 
Rohatgi. Why not herself take the initiative in 
this matter and call the officers here or get in 
touch with them ? It will be a good thing to 
take personal initiative and get the matter 
thrashed out and settled and I think she can 
very well settle it. Apart from other 
considerations, a fresh mind will be brought to 
bear upon the issue and perhaps all the pros 
and cons will be gone into in an objective 
manner. If the labour people are unreasonable, 
tell them. In my opinion, they are  not  at  all   
unreasonable.    If the 
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bank authorities are rigid, tell them that they 
should not be so rigid and unreasonable. I think 
the problem can be settled. When the Labour 
Minister of West Bengal was ready, I think you 
should not hesitate to step in and have the 
matter settled especially when it is the Central 
Government which is concerned. 

SHRIMATI SUSHILA ROHATGI : Sir, I 
feel highly flattered by the compliments paid by 
a senior parliamentarian and if he thinks that my 
good offices can be of any avail, 1 can always 
spare my good offices. I think the other day 
when I was not in the House, he was good 
enough to say that I was a good nurse. 1 wish I 
could use my healing touch and see the matter is 
amicably settled. As the matters stand, things are 
at the negotiating stage and there might be a 
settlement. I would appeal to the seasoned 
parliamentarian, the healing touch does not 
come from the Govvernment alone, the 
Government is very, very, keen on finding a 
solution, but also from all political forces, all 
political parties, from the leadership of all 
political affiliations, which do not always have a 
fresh mind. Therefore, I would appeal to him 
and through him the other various political 
parties also that they pool their wisdom together 
and see that the climate of normalcy is restored 
here and the work does not suffer. 

SHRI N. G. GORAY (Maharashtra) : Both 
sides are keen, but the solution is not very clean. 

SHRIMATI SUSHILA ROHATGI : The 
solution will be clean if the intentions are clean, 
and I am sure, . . . 

SHRI    BHUPESH    GUPTA:  Sir,   in 
medical science one   thing   is there : nurses do   
not  deliver lectures ; they just nurse... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : It is not relevant. 

SHRI BHUPESH GUPTA : Sir, when I said 
she was a good nurse, I had something in mind. 
She is a good nurse, but the doctor who makes 
the diagnosis is such a doctor that his diagnosis 
leads to the death of the patient despite a good 
nurse being present there. 

 SHRI SHYAMLAL GUPTA (Bihar) : In a 
welfare State such strikes put  the country to 
loss and we go backwards. I find we are now 
being  accustomed   to  it. It  is  time that strikes 
are put an end to in the Reserve Bank of India 
where  there  is inefficiency already  prevailing. 
I find   that   the  emoluments of a clerk   in 
the   Bank   are much more than that of a 
Member of Parliament. Now the Government 
employees are playing into   the  hands   of  the 
Communists  who bring all this   trouble   to 
this  country and they are putting industry   and 
trade to such a big   loss resulting   thereby  in 
lesser and lesser growth   rate in the industry. I 
would request the honourable Minister not to 
play into the hands  of   the  Communists and to 
seek stringent measures   to put  an  end to the 
strikes if the  country is to progress. 

SHRIMATI SUSHILA ROHATGI : I 
think the honourable Member has warned the 
Government,  and I am grateful to him. 
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I might assure him that the Government is 
aware of these consequences not only from 
the Communist side but from the reactionary 
side also. But the fact remains and I do agree 
with him that any strike that occurs is a strike 
which takes us backwards and it strikes at the 
very vitals of our economy. Particularly, a 
strike which affects the Reserve Bank 
definitely has its reaction upon the economy 
as a whole; the trade and commerce is 
paralysed. It is the magnitude. And therefore, 
wc feel concerned about it, and also recently 
there has been some complaint before the 
Government that there has been deterioration 
in the service of the banks. It has also been 
brought to our notice that there have been a 
number of strikes recently, whether it was in 
Hyderabad or whether it was in Bombay. 
Therefore, it is here precisely that I would 
appeal to all the sections, all the unions, all 
the political parties, all the political 
affiliations, since this is a matter of national 
interest, it is such an issue, we see that we are 
not Carried away by local unions or by what-
ever unions, whatever political affiliations, 
that are there, because the sum total is a strike 
affects the vitals of our economy. 

REFERENCE TO SCARCITY 
CONDITIONS IN BIHAR 

 


